
5 Matte1'S under ASADHA 14, 1&02 (SAKA) Rule 377 6 
of the House'! You are a verv s~nior 
pOlitician and you must teach us. But 
we have to teach you the rules. I am 
sorry. 

(ii) NEED FOR I1VIMEDIATE SANCTION FOR 
THE CONS't'RUCTION OF GA!\TGA 
BARRAGE PROJECT IN K L\NPUR 
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(iii) MAINTENANCE OF THE CORBETT 
NATIONAL PARK 

SHRI R. Y. GHORPADE: (Bel-
lary): Sir, under rule 377, I wish 
10 bring to the notice of the Minister 
of Agriculture the following matte'" 
of urgent publiC' importance:-

It is an indisputable fact that th'~ 
Corbett National Park occupies a pride 
of place in the country and Pandit 
Nehru had dedicatf'd it to the nation. 

Today it is no longer the magic that 
it was, and its ('harm is on the wane 
for the anilnals as well as the tou!"ists. 
It i~ (l sad tak~ of OU] apathy towards 
the C'ountrY'~1 flora and f1una. 

The CorbeiL P:1rk has three forest 
rangf'S and, if properly maintained, 
each one of them would yield Rs. 90 
11khs p~'r year on an :lV0rar;'2. Besides 
the 10SS of substJntial i:1comc, the fast 
depletion of fOL'est~ has eroded the soil. 
As rains come, the banks of streams 
crumble and rocks come sliding down 
from the hil1~, fil1ing the river and 

the stream with stone and sand. Thro-
ugh them the de.,olate elephants trum-
pet in despair. Besides, the river and 
streams, their :(:jaths having !:>E'tan block-
ed by driftwood, sand and rock, flow 
out in new directions, bringing down 
the trees j n t~('l!' course. In summer, 
a large area of th~ lake r.lri~s up and 
)sand '-and rock e.merge givina the imp-
ression that the desert is taking over 
where once verdure prevailed. 

All the processes of forest preser-
vation like weeding, cutting and pru-
'ning have been neglected. Con-
sequently, the useless growth con-
tinues to multiply and parasite cree-
pers and shrubs like lantana have 
grown in unrestricted profusion. 

Something conc~cte must be done to 
halt this per;>etual procesc; of dest-
'ructiOn of this place of pride in our 
country. It is understood that a baci-
llus has been discovered and that 
can destroy lantana and other weeds. 
Even thi;: has not b·~en used ~o far in 
'the Corbett National Park. 

MR. DEPUTY -SPEAKER: Mr .. 
Senapathy Gounder. Not here. 

Mr. Satyagopal Misra. Not here. 

Mr. Satyanarayan Jatiya. 
also not here. 

Mr. Ram Vila~ Paswan. 

He is 

(iv) REPORTED MIS-MANAGEMENT IN 
THE FOOD FOR WORK PROGRAMMES' 
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[..n -q1{ fq·:;rc3iT qor;:r(for] MR. DEPUTY :SP~ER : Then, 
;: ~ ;. vri ~ ~ Shri R. K. Mhalgt he is absent. 
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PROF. N. G. RANGA (Guntur): All 
thIS happened when your government 
was there. 

11.17 hrs. 

ESSENTIAL SERVICES MAINTE-
NANCE (ASSAM) BILL AND 

STATUTORY RESOLUTION HE AP-
PROV AL OF NOTIFICATION ISSUED 
BY ASSAM GOVERNMENT DECL-
ARING CERTAIN SERVICES AS 

ESSENTIAL-Contd. 
MR. DEPUTY -SPEAKER : Now we 

take up the legislative business. I shall 
now put the mction for :onsideration. 

The question is : 
"That the Bill to provide for the 

maintenanCe of certain essential ser-
vices and the normal life of the com-
munity in Assam, be taken Into coo-
sideration." 

The m.otion was adopted, 

MR. DEPUTY-SPEAKER. Now we 
take up clause by clause considera-
tion. 
Clause 2.- (Definition) 

SHRI G. M. BANATWALLA (Pon-
nani): I beg to move: 
Page 2,-

omit lines 30 to 32. (2) 
Page 3-

omit lines 4 and 5. (3) 

Page 3, lines 3 to 8, -

omit "or to accept 
and includes-

employment, 

(i) refusal to work overtime \vhere 
such work is necessary for the main 
tenance of any essential services: 
(ii) any other conduct which 18 
likJ~y to result in, Or results in, 
cessation or substantial retardation 
of work in any essential service." 

SHRI G. M. BANATWALLA : Sir, 
I have moved two amendments. My 
first amendment is to omit Jines 30 to 
32 on page 2 :in clause 2. 

Sir, it deals with the definition of 
the term 'essential service'. It IS weli 
known that almost everything under 
the Sun is sought to be included in the 
definition of the term 'essential ser-
vices.' The purpose of the Bill is to see 
that essential services in thei~ real 
term are mainfained. My submisSion, 
therefore is that this item No. 13 , 
\\ hich says -

"(xiIi) any service in connection 
with the affairs of the Union or the 
State of Assam not being a service 
specified in any of the foregoing 
su b-cla uses; " 

is so wide that it defeats ~he very pur-
pose for which the Bill is sought to be 
brought. We are told that the Bill is 
thenz in order to maintain the supply 
of essential services. Therefore, the Bin 
should be restricted to the supply of 
essential services and essential s~rvj
ces alone. In the garb of the term 
essential services if evp.ry service 
under the Sun is taken then it is a 
fraud that is being played upon this 
House. 

Essential services W'21 are told in-
clude postal, telegraph or telephone 
service; railway service; :.ervices COll-
nert.cd with loading and unloading of 
goods; services -connected with aero-
dromes; services connected with the 
clearance Of goods or passengers 
through customs or prevention of 


